
  

3a dase www.govipressmp.nic.in a 

4 Sia cits fear ar wera 2.       

  

  

  

wrte 85 | arora, Tera, feat 23 taratt 2021—HIe 4, Wh 1942 

attra at fart 

Aaa, aeAY Was, YT 

agra, fear 23 wrath 2021 

  

  

wm. WH W 3-35-2020-1 hd (01), —tea Gea, AeaVeT Tre SK Mar we alPrera, 2017 (2017 aT 19) (hae 

sah ward ga sfrgern 8 sae aifafsan Her ens) Hr eT 16s Be ved WER aT wean aed eu, afese aT fateh 

KR Udege, gu faurr ae sift ware THT 3-31-2020-1-T (67), Ula, fear 5 fearat, 2020 4 frefataa 

user aed) &, stata:— 

wa sifieer & ued, yea du 4, de (ii) 4, Prefetad weg at atoeenta feat arom, aaig:— 

“org wel Teresa wea wa Gar wee fram, 2017 & fras 138 oF arty ard, 2020 & 24d fey aH a wack 

ud, 243 faa gfe fear mer & si Braet dec at stafe ard, 2020 & 20d fea & ater 2020 

& 15d fea & Gea ware 8 ug @, ta 2-4 foe St ae sat wT ae, 2020 & 3rd fer aH Aer 

fear var arar sem?) 

(2) 38 arftagert a Fg, 2020 & sd fea S ar, aT STITT. 

TRATES oh UT AT Y ae Sek, 

am. W. sahara, srafaa. 
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170 qeqgeg usta, feat 23 wead 2021 
  

drone, feats 23 Heat 2021 

aw, WH WU 3-35-2020-1-ahs.— aa & afar & appede 348 H VE (3) & aque 4, ga area wt afta 

wales WH U 3~35-2021-1-aFs-(01), feria 23 Head 2027 ar ats sryere Teaser & wafer a wager wafers feat 

saat &. 

TRAV H USI oh A S TM Sea, 

an. UL sitarda, soars. 

Bhopal, the 23rd February 2021 

No. F A 3-35-2020-1-V-(01).--In exercise of the powers conferred by Section 168A of the Madhya Pradesh 

Goods and Services Tax Act, 2017, (19 of 2017), (hereafter in this notification referred to as the said Act), the State 

Government, on the recommedations of the Council, hereby makes the following amendment in this department's 

notification No. FA-3-31-2020-1-V- (67), Bhopal dated 5th December 2020 namely:~ 

In the said notification, in the first paragraph in clause (ii) the following proviso shall be inserted, namely:— 

“Provided that where an c-way bill has been generated under rule 138 of the Madhya Pradesh Goods and 

Services Tax Rules, 2017 on or before the 24th day of March, 2020 and its period of validity 

expires during the period 20th day of March, 2020 to the 15th day of April, 2020, the validity 

period of such e-way bill shall be deemed to have been extended ill the. 3 ist day of May, 2020.”°. 

2. This notification shall be deemed to have come into foree with effect from the Sth day of May, 2020 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 

  

Frie, weer Te aa Ca See, sere BRT wT ants TROT, aftr A oyfga cen gerfera—2021.


